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HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL MISC. WRIT PETITION No. - 3392 of 2026

Court No. - 47 

HON'BLE J.J. MUNIR, J.
HON'BLE TARUN SAXENA, J.

The FIR in this case has been registered against the petitioners for 
offences punishable under Section 303(2) of B.N.S. and section 4/21 
of Mines and Minerals (Regulation and Development) Act, 1957.

The submission of learned counsel for the petitioners is that the case 
against him, insofar, as it relates to the offences punishable under 
Section 4/21 of Mines and Minerals (Regulation and Development) 
Act, 1957, cannot proceed on the basis of the Police report nor 
investigated by the Police, for that reason, inasmuch as, under 
Section 22 of the Act of 1957, cognizance of any offence punishable 
under the last mentioned Act or any rules made thereunder can be 
taken only upon a complaint in writing made by a person authorized 
in this behalf by the Central or the State Government. There is no 
scope of investigation, sofar as offence under Section 4/21 of Mines 
and Minerals (Regulation and Development) Act, 1957 is concerned.

It is argued by the learned counsel for the petitioners that the offence 
under Section 303(2) of B.N.S. has been foisted mala fide, because it 
was known than the offence principally alleged cannot be the subject 
matter of investigation.

Pending admission issue notice.

Notice on behalf of respondent nos. 1 and 2 is accepted by Mr. 
Shashi Shekhar Tiwari, learned AGA.

Versus

Counsel for Petitioner(s) : Chandra Pal Singh
Counsel for Respondent(s) : G.A.

Tittu And 5 Others
.....Petitioner(s)

State Of U.P. And 2 Others
.....Respondent(s)
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Steps to serve respondent no. 3 shall be taken by RPAD within three 
days.

All the respondents are granted two weeks' time to file counter 
affidavit.

List for admission on 13.04.2026 along with a report regarding 
service and the postal track attached.

The office shall also put in a report regarding status of affidavits.

Until further orders of this Court, the petitioners, to wit, Tittu, Bittu, 
Manoj Kumar, Rampali, Sunita and Kusumlata, shall not be 
arrested in Case Crime No. 0488 of 2025 under Sections 303(2) of 
the B.N.S. and section 4/21 of Mines and Minerals (Regulation and 
Development) Act, 1957, P.S. Tronica City, District Gramin 
(Commisionerate Ghaziabad).

Let this order be communicated to the Commissioner of Police, 
Ghaziaband and the S.H.O., P.S. Tronica City, District Gramin 
(Commisionerate Ghaziabad), both through the learned Chief 
Judicial Magistrate, Ghaziabad by the Registrar (Compliance) by 
Monday i.e. on 30.03.2026.

March 28, 2026
SK Srivastava

CRLP No. 3392 of 2026
2

(Tarun Saxena,J.)   (J.J. Munir,J.)
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vishal singh <advvishalsingh98@gmail.com>

Service of Affidavit in compliance of order dated 9.4.2026 filed by Applicant in
O.A. No. 724 of 2023 (P.B.)
1 message

vishal singh <advvishalsingh98@gmail.com> Mon, Apr 27, 2026 at 12:23 PM
To: bhanwar jadon <bhanwar09jadon@gmail.com>, "SINGH_TAVLEEN@YAHOO.COM"
<SINGH_TAVLEEN@yahoo.com>, Vallabhi Shukla <vallabhi.9@gmail.com>

Sir,

Pls find attached copy of Affidavit in compliance of order dated 9.4.2026 filed by Applicant in O.A. No. 724 of 2023
(P.B.)

Regards,

Vishal Singh Adv,
Advocate for Applicant
Mob. No. 9990774369

Affidavit of Complicane.pdf
18241K
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